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ORDER

Consensus has been readred with respect to the name of the Honlble fudge of the

Supreme Court to be nominated as the Chairman of the committee 
$-nstituted 

vide

orders dated 166 June2016 and 24t'June 2016. Both the parties havi agreed to the

appointnent of Hon'ble Mr. |ustice J.P.Mathur, Retd. judge of the Hon'ble Supreme

Cpurt who has also accorded his consent.

i2.i In view of the sane, further steps be taken before duly the constituted

committee.

3. Company Application No. lSlC-W2Ol6 stands disposed off.

To come up for further consideration on 28.09.2016, t*dt-
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